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ORDER DATED 21.7.2006 

Heard counsel appearing on both sides. 

The applicants seek to file a single O.A. on the ground that they have common 

grievance and are seeking common relief In view of this, M.A. 41512006 is allowed and 

the applicants are permitted to file single O.A. M.A.4 1512006 is disposed of in the afore- 

stated tens, with no order as to costs. 
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Heard counsel appearing on both sides. Leninec 	 jcn tae;- 

that order was passed on 2.6.2005 to regularize the service of about 103 multipurpose 

Khaiasis with effect from 1.4.1984 and that of 37 next senior-most multipurpose Kha1asi 

from 1.4.1988. The grievance of the applicants is that in spite of the said order, no actio. 

has been taken so far. This proposition has not been disputed by the counsel appearingfu. 

the Respondents wiio submitted before us that since 140 persons are involved, it is bound 

to take time. 

One year has already elapsed from the impugned order dated 2.6.2001  an v' are 

unable to understand as to how much more time the Respondents are required to take in 

such matters. In our opinion, the matter can be disposed of with direction to Respondenk 

to take action on order da.ed 2.6.2o($ with reference o the applicants and 	others who 

are covered tmder the sajd order wii1in a period ol our nouth from the date ofi'eceipt of 

the order. 

LF, 
	The O.A. is disposed of in the afore-stated terms, with no order as to costs. 
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The ILespo :iit si..iJi epoxt culnpliwlco to Lu iiU atna 	un. w intn ant 

matter be listed for that purpose only after 45 days from to-day. Otherwise the O.A. is 

.JL 

A&c •/ t( .c)' (C- 

f2 	e/- 
II-  

7 LL 	
tA—) 

c 

f CvçLc.t 

L.nci. 

C-N ef cA'* 

Ib 



JL

-kT4 
4- 	1L 
C 

4... 	 I. 	. 	•, 	i 

-.i1 ti4  
ui 	LJ.p' Tr 


